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RE. PAPERS LAID ON THE TABLE
Shri Hari Vishnu Kamath (Hos-

hangabad): There is another item

held over—item 4 of the Order Paper.

Mr. Deputy-Speaker: I am not con-
eerned with that item.

Shri Hari Vishau Kamath: We are
econcerned; the House is concerned;
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you may aot be concerned. They have
to make a statement. Shri Raj
Bahadur has to make a statement....
(Interruptions.)

o7 (A T (ITTEFT)
F I ®T I ATHR &
Mr. Deputy-Speaker: Order,'Order.

Shri Hari Vishnu Kamath: I am
sorry, Sir; it is very unfortunate that
you make such a statement. I would
request you to refrain in future from
making such brusque and brash state-
ments. It was the Speaker who held
it over but you said that you are not
concerned. ’

Mr. Deputy-Speaker: I did not
know that. Is Mr. Raj Bahadur mak-
ing any statement?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
I have no statement to make. We
have laid some reports of the Chanda
committee on the Table of the House.
I am told that Mr. Kamath put a
question whether we are going to lay
more reports. The main report of
the committee is expected by the end
of March and we shall lay a copy of
that report before the House as soon
as possible.

Shri Hari Vishnu Kamath: That is
what is needed. Nobody said it then.
Your Deputy was umable to say so.

‘Mr. Deputy-Speaker: Now, Mr.
Jyotishi.

15.27 hrs.

MOTION ON PRESIDENT'S
ADDRESS—contd.

Wt vwvo Wo wafwat (@mrT)
Iarer wged, & v fra N 3w
T g 6w wawar wow & wwwT
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15.28 hrs.

[SmrimMATI RENU CHAKRAVARTTY in the
Chair}
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®) FYHAT T WA ARA TIAT g F7AT
A 3 & agy qwr qwmar o fad
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oA ¥ AT AT | G AW A Fay
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I qwar  frow W & W
ol wY T ¥ fAu qrawew g #
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ST #1 A1 st ard St g, S
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CIBC OIS i - C B 2
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% 3u &7 gl g % weaw wvan g
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L

5 TR § ag aw wfy weafew
wemfa ff 7 o wiwwmw far &
e w1 & @vw A § AR awEE
w1 A sera qw geT §, 99 & & qwda
&g |

Mr. IChunun: Motion moved:

“That an Address be presented
to the President in the following
terms:

“That the Members of Lok
Sabha assembled in this Ses-
sion are deeply grateful to the
President for the Address
which he has been pleased to
deliver to both Houses of
Parliament bled togeth
on the 14th February, 1966°."

1 will now ask hon. Members to move
their substitute motions, amendments.

Shri Ranga (Chittoor): I propose to
move my amendments Nos. 1 and 12.

Mr. Chai Prand

Mandal—absent.

: Shri Y
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Shri Sivamurthj Swamy (Koppal):
1 propose to move my amendments
Nos. 3, 4, 54 and 55,

Mr. Chairman: Shri H. N. Mukerjee,
Shri Daji, Shri Ranen Sen, Shri
Warior—absent. I think I have to
move them myself! Nos. 5, 8 and 7.

8Shri Khadilkar (Khed): Is it per-
missible for the Chair to move amend-
ments?

Mr. Chairman: No, no; the Chair is
Wot moving,

Shri Ranga: Then what happens to
your amendments?

Mr. Chairman: They 'fall. There is
nobody to move them.

Shri Harj Vishnu Kamath (Hoshan-
gabad): That is a misfortune. You
ean move them tomorrow. .

Pr. L. M. Singhvi (Jodhpur): I pro-
pese t0 move my amendments 13 to
32, both inclusive,

Shri Pottekkatt (Tellicherry): I pro-
pose to move my amendments 35 and
36.

Shri Madhu Limaye (Monghyr): I
would move my amendment No. 37.

Shri Manoharan (Madrag South): I
propose t0 moveq my amendments
Nos. 38, 39, 40, 41.

Shri Kashi Ram Gupta (Alwar): 1
move my amendment No. 42.

Shri Ram Sewak Yadav (Bara
Banki): I propose to move my amend-
ments Nos, 43 to 49.

Shri Bade (Khargone): I wanted to
move my amendment No. 51.

Dr. M. 8. Aney (Nagpur): 1 want
to move my amendment No. 52.

Shri Hari Vishnu Kamath: Madam,
while commiserating with you om
your inability to move your ows
smendments, I 'wamt to move mYy
amendment No. 38,
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Mr. Chairman: Thank you very
much.

Shrj Dinen Bhattacharya (Seram-
pore): I propose to move my amend-
menty Nos. 59, 60, 61.

Shri Mohammed Koya (Kozhikode):
Madam, I was in a committee. I may
be allowed to move my amendments
Nos. 9 and 10.

Shri Ranga: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not give any indication of an
intention immediately to end
the state of Emergency dec-
lared by the President and to
restore the norma) function-
ing of full democratic libert-
ied in the country” (1),

(1i) That at the end of the motion,
the following be added, namely:—

“but regret that—

(a) the Address fails to suggest
a complete reorientation of
the Government's policies
to deal with the serious
economic situation and the
distress caused by its faulty
food policies and concrete
measures to put agriculture
on its feet so0 as to end the
present over-dependence on
imported foodgrains, such
as,—

(i) abolishing of zonal and local
restrictions on the sale and
movement of foodgrains,
gur, groundnut and all edi-
ble oils and the re-ests-
blishment of a common
market throughout India;

(4i) giving the highest priority
in all plans and allocations
for water, credit, roads and
providing {incentives and
facilities to farmerg through:
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{Shri Ranga]

(1ii)

(iv)

()

(b)

{c)

the availability of imple-
ments, diesel and kerosene
oll at reasonable prices;

putting an end to compul-
sory procurement and ac-
cepting the right of the
farmer to sel] his grain in
the free market without
any maximum price being
imposed;

working out a price support
policy under which the
Government would along-
side of the traders, be an
unlimited buyer of food-
grains from producers at re.
munerative prices to be de-
termined according to clear-

ly stated principles enun-.

clated by an Agricultural
Price Commission func-
tioning as an independent
statutory body; and

as a temporary Tmmeasure,
until production catches up
with demand. supplying the
poorer secctions of the po-
pulation with subsidised
foodgraing purchased by the
Government from the larger
farmers at remunerative
prices;

the Address 'fails to admit
the Union Government's
responsibility for the cur-
rent debacle in the provi-
sion of adequate food sup-
plies to-the people of Kerala
and to mention the exist-
ence of scarcity conditions
in Orissa;

the Address does not show
any recognition of the fact
that the defence of South
Vietnam and of Malaysia
against aggression is in
India’s vital national inte-
rests nor any readiness to
take the initiative in build-
ing up a eystem of regional
oooperation and security
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among the countries that lie
between India, Japan and
Australia to meet the threat
of Chinese Communijst ex-
pansionism; and

the Address does not indi-
cate any readiness to fol-
low up the implementation
of the Tashkent Agreement
by building an economic
basis for 'friendship between
India and Pakistan by the
abolition of tariffs and dut-
ies on goods crossing the
frontier between the two
countries and by setting up
a Joint Committee to con-
sider ways and means by
which economic and other
forms of cooperation bet-
ween the two countries may
be furthered to the mutual
benefit of both”. (12).

Shri Sivamurthi Swamy: I beg to

(i) That at the end of the motion;
the following be added, namely: —

~ “but regret that in the Address
no direction has been given to the
Government to— :

(a) make the country self-suffi-

cient and a welfare State by
reserving at least 51 per
cent. of its budget for nation
building activities instead of
only 19 per cent.; “

",y provide at least 51 per cent.

of its yearly budget for food
and agriculture; and

(c) increase the expenditure on

productive purposes rather
than on non-productive pur-
poses”. (3).

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address has
failed to call upon all Membery of
Parliament to rise above narrow
party feelings to solve the difficult
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by becoming:—

(a) responsible to the general
voters or the people of their
respective constituencies
which they represent in Par-
liament; and

(b) united with other political
and non-political parties to
make the Government really
a national one which could
save the nation from pover-

ty and outside aggression.”
“4).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address has
not mentioned anything about
inter-state water disputes and the*

* appointment of a tribunal under
the Inter-State Water Disputes
Act, 1956 before the beginning of
the Fourth Five Year Plan.” (54).

(iv) That at the end of the motion,
the following be added, namely: —

“but regret the failure to draw
up a master plan to irrigate the
famince stricken areas in the coun-
try by launching upon small or big
projects during the Fourth Five
Year Plan". (55).

Dr. L. M, Singhvi: I beg to move:

(i) That at the end of the motion,
the following be added, namely: —

*but regret that the Address
containg neither an analysis nor an
appreciation of the tasks facing
the nation.” (13).

(ii) That at the end of the motion,
the following be added, namely: —
. .

“but regret that the Address
does not refer to the political,
legal and strategic implications of
the withdrawal of Indian armed
personnel from certain Indian ter-
ritories” (14).
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(iii) That at the end of the motiom,
the following be added, namely:—
“but regret that the withdrawal
of India from Indian territory is
an act of cession which the Consti-
tution does not countenance with-
out an gmendment of the Constitu-
tion itself.” (18).

(iv) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
fails to apprise the Parliament and
the nation of the deterioration in
the economic situation and the
virtual stagnation brought about
by slogan-mongering.” (16).
(v) That at the end of the motion,
the following be added, namely:—
“but regret that that the Address
does not disclose the low ebb at
which the public sector is func-
tioning and fails to give an indica-
tion of how the Government pro-
pose to improve their working.”
7.
(vi) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
contains no reference to the plan
of the Government to bring about
extensive and radical administra-
tive reforms to lift the country
from stagnation and cyniclsm.”
(18).
(vii) That at the end of the motion,
the following be added, namely: —
“but regret that the Address
does not contain a blueprint for
streamlining agricultural produc-
tion and for providing substantial
incentives.” (19). .

(viif) That at the end of the motion,

the following be added, namely:—

“but regret that the Address does
not deal with the gigantic propor-
tions of the runaway inflation
with which the country is afflict-
ed’ (20)

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain eny reference to
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the need for administrative re-
forms and for eradication of cor-
ruption in administration.” (21).

(xvi) That at the cnd of the motion,
the following be added namely:—

“but regret that the Address
does not include any statement
of policy regarding dearness al-
lownces and particularly regard-
ing adequate dearness allowances
for lower, middle and upper middle
classes of employees.” (28).

(xvii) That at the end of the motion,
-the following be added namely:—

(x) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not concern itself with the
sharp decline in the growth rate
of our economy.” (22). N

(xi) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain an assessment of
the magnitude of the Chinese
threat.” (29).

“but regret that the Address
contains no assurance of emancl-
pating  planning from orthodox
ideological and dogmatic consi-

derations.” (23). . (xviii) That at the end of the

motion the following be added, namew
(xii) That at the end of the motion, 1y:—

the following be added, namely:—

“but regret that the Address
eontains no assurance of reorient-
ing our educational system to
subserve more adequately the
needs of the nation” (24).

(xiii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contain an assurance re-
garding the establishment of a
Desert Development Authority.”
(28).

(xiv) That at the end of the motion,
the following be added namely:—

" “but regret that the Address
does not spell out the Govern-
ment’s policy regarding the estab-
lish t of an Ombudsman-type
institution in India.” (26).

(xv) That at the end of the motion,
the following be added namely:—

*“but regret that the Addrees
does not contain any reference to
the lifting of emergency which
seems to have no ground for its
eontinuence.” (27).

“but regret that the Address
does not spell out the Govern-
ment’s stand on manufacture of
nuclear weapons in view of the
failure to check proliferation and
particularly in view of the fact
that Pakistan and China are mak-
ing great strides in the fleld.”
(30).

(xix) That at the end of the motion,
the following be added namely:—

“but regret that the Address
does not refer to increasing unem-
ployment and under-employment
in the country.” (31).

(xx) That at the end of the motion,
the following be added namely:—

“but regret that the Address
does not contain any reference to
the grave foreign exchange crises
confronting the country and the
increasing idleness in installed
capacity.” (32). . .

Shri Pottekkatt: I beg to move:

(i) That at the end of the motion,
the following be added namely:—

“but regret that no mention has
been made in the Address of any
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suitable anq immediate steps to
meet the alarming food situation
in Kerala State.” (35).

(ii) That at the end of the motion,
the following be added namely:—

“but regret that no steps have
been taken against the Police ex-
cesses that have taken place in
various parts of Kerala State dur-
ing the recent food agitation.”
(38).,

Shri Madhu Limaye: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that mention hag not
been made in the Address of the
following:

(a) free and adequate supply of
water to poor farmers for
irrigation purposes;

(b) suggestion to State Govern-
ments to abolish land reve-
nue in respect of unremune-
rative farming;

-

(c) policy to bring about a
balance between the prices
of finished products cash-
crops and the prices of food-

grains;

(d) ban on giving. licences to
close relatives of Ministers
and Secretaries in order to
wipe out corruption, accept-
ance of jobs in private com-
panies by Government offi-
cials and the appointment
of Judges to other posts;

(¢) cnding the state of Emer-
gency and releasing all de-
tenus held under D.LR;

(#) provision for Immediate
elections in Orissa; and
Kerala: and

(g) intention to fulfil the pro-
mise, in regard to Hajf Pir,
Tithwal, Kargil, Uri-
Poonch.” (37).
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Shri Manoharan: I beg to move:
(i) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
no mention has been made of the
desirability of ending the state of
Emergency and the DIR to create
a healthy atmosphere for proper
functioning of democracy in the
country.” (38).

(ii) That at the end of the motiom,

the following be added, namely: —

“but regret that in the Address
no mention has been made of the
failure of the Government to
tackle the food situation especially
in Kerala." (39).

(iii) That at the end of the motiom,

the following be added, namely: —

“but regret that in the Address
no mention has been made of the
fuxlure of the Government in not

1 ting in > form
Pandu Nehru: assurance to the
non-Hindi speaking people and not
according equal statug to all the
national languages of the country.”
(40).

(iv) That at the end of the motiom,

the following be added, namely:——

“but regret that in the Address
no mention has been made of any
concrete steps to eliminate corrup-
tion and to control rising prices.”
(41).

Shri Kashi Ram Gupta: 1 beg to

move:

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
no mention has been made of—

(a) scarcity of food materials in
several parts of the country
resulting in famine condi-
tions, violencg and lawless-
ness;
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(b) any scheme of the Govern-
ment of India to take imme-
diate steps to provide famine
relief in such parts of the
country which have really
been hard hit on account of
failure of Kharif crop;

\¢) soaring prices of essential
commodities anq absence of
any scheme of Government
to compensate proportion-
ately in the shape of D.A.
to Government employees;

(d) growing corruption in every
walk of life particularly in
the fair and equitable dis-
tribution of daily necessities
to common folk;

(e

~

continuance of zonal restric-
tions in the movement of
food grains which is a chal-
lenge to national integrity;

(¢4

appointment of a large
number of Cabinet, State
and Deputy Ministers from
amongst the members of
Rajya Sabha which is an
open challenge to cardinal
principles of democratic set
up in the country based on
adult franchise;

(g) failure to implement the
mandatory  provision of
Constitution regarding free
education to the children up
to the age limit a8 prescrib-
ed; and

¢h) lack of proper measures in
tackling the problems of
weaker sections of the popu-
lation including Scheduled
Castes. Scheduled Tribes,
Adivasis and hill area peo-
ple” (42).

Shri Ram Sewak Yadav: I beg to

move:

(1) That at the end of the motion,
the following be added, namely: —

. *but regret that there is no men-
tion in the Address of increasing
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disparity and poverty and any pro-
gramme to bring about equality
and eradication of poverty among
people.” (43).

(ii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion in the Address of the ever-
increasing dearness ang critical
situation arising therefrom and any
proposal or programme to counter
it”  (44).

(iii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion in the Address of increasing
law lessness, corruption, favourit-
ism, bribery and any proposal to
eradicate the same.” (45).

(iv) That at the end of the motion,
the following be added, namely: —

“but regret that there is no men-
tion in the Address of the misuse
of D.LR., and steps to abrogate it.”
(46).

(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Government
had gone back on the assurance
given by the late Prime Minister
to Lok Sabha and the country re-
garding not withdrawing from
Haji-Peer, Kargil, Uri and Poonch
in any circumstances and has failed
to establish lasting peace between
India and Pakistan, by the forma-
tion of Indo-Pak confederation or
the merger of the two countries.”
(47).

(vi) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
mention in the Address of the
failure to replace English by Indian
languages according to the provi-
sions of the Constitution.” (48).

1336
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(vil) That at the end of the motion,
the following be added, namely:—

“but regret that there is no men-
tion in the Address of the failure
to stop dispensation of education
in two different ways—uviz. through
public schools and ordinary schools
resulting in the failure to bring
uniformity in education of all citi--
zens in the country.” (49).

Shri Ramchandra Vithal Bade: [
beg to move:

That at the end of the motion,
the following be added, namely:—

“but regret—

(a) that in the Address there
is no concrete programme
chalked out as to ways and
means of making country
strong and vigilant against

. the Chinese menace;

(b) that the Address fails to
mention the solemn pledge
taken by Parliament to drive
out the Chinese aggression
from our sacred soil;

that in the Address no men-
tion has been made of the
economic crisis due to the
shortage of foreign ex-
change;

(d) that the Address falls to
mention the anti-national
activities carried by hostile
Nagas and the failure of the
peace mission to establish
law and order in Nagaland;

(e) that the Address has not
laid sufficient stress on the
failure of Government to
supply sufficient foodgrain
in famine stricken areas such
as Kerala, Madhya Pradesh,
Rajasthan, Gujarat etc.;

(1) that in the Address no refer-
ence has been made about
the facture of |
bomb especially when China
has already prepared the
same;

(c

~

(g) that the Address fails to
mention the deplorable con-
dition of refugees in Jammu
& Duandakaranya;

(h) that the Address has made
no declaration that compul-
sory military training wil
be given in all Higher Se-
condary Schools ang Colle-
ges and to all young men,
women above the age of
eighteen;

(i) that in the Address no refer-
ence has been made about
the failure of Government
to bring self-sufficiency in
foodgrain;
no reference has been made
in the Address regarding
the failure of Government
to supply adequate quantity
of fertilisers and seeds and
pesticides;

(k) in the Address no mention
has been made about the
failure of Government to
give cultivable waste land
in Tribal arcas to Adivasis
and monetary aid and imple-
ments to grow more food;

(1) the Address fails to men-
tion the failure of the Gov-
ernment to take cffective
steps to remove indebtedness
and illiteracy among agricul-
turists in \ribal areas and to
give more aid to the States
which are thickly populat-
ed by Adivasis;

(m) that the Address has not
mentioned the increase in
prices and consequently the
price index and thus steps to
fncrease the salary of the
Government employees;

(n) that the Address has not
mentioned as to how the gap
between lowest and highest
income be brought down so
that it may not he more than
in the ratio of 1 to 10: and

(0) that in the Address while
mentioning the Tashkent

-

G
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Agreement it has not been
mentioned that the Govern-
ment has miserably failed
in diplomacy and ceded
that portion of Kashmir
which legitimately belonged
to India and which was con-
quered by our brave Jawans
and thus by agreeing to
withdraw our forces from
Haji Pir pass, Tithwal and
Kargil without teking guar-
antee from Pakistan not to
send infllitrators in future
and to call back the infiltra-
tors already sent, the Gov-
ernment has failed to keep
up solemn assurances given
to Parliament and people.”
(51).

Dr. M. S. Aney: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not refer to the discontent
prevailing in certain States like
Punjab, Himachal Pradesh, Vidar-
bha for a reconsideration of the
present existance of the State of
Punjab into two or three States
based on linguistic, cultural, econo-
mic or other considerations as well
as the position of States like
Hariana in Punjab or Vidarbha in
Maharashtra for separation from
the existing Punjab State or Ma-
harashtra State etc.; and has taken
no notice of the Consultative Par-
liamentary Committee and the
Cabinet Committee appointed by
the Government of India to consi-
der the demand of Punjabi Suba
made by a certain section of the
people of the Punjab” (52).

Shri Hari Vishnu Kamath: 1 beg to

move:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that there is no clear men-
tion in the Address of the
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measures and steps, such as
reduction in income dispari-
ties and provision of social
security, to be tuken to fur-
ther the nationally accepted
goal of a democratic socialist
society;

(b) the failure to check the
spiralling arise in prices of
essential commodities of
every day use;

(c) the failure to ensure the

equitable distribution of
foodgrains at controlled
prices;

(d) the failure to revoke the
Proclamation of Emergency
and thus restore fundamen-
tal freedoms to our people;
and

that the Address make no
mention of steps to mitigate
the hardship caused to large
masses of our people by
growing unemployment and
continuing  retrenchment.”
(53).

(e

Shri Dinen Bhattacharya: I beg Yo

move:

(i) That at the end of the motion,

the following be added, nmely:—

“but regret that the Address
does not contain any indicatiom
about the intention of the Gov-
ernment to immediately revoke
emergency and release all politi-
cal detenus.” (59).

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not mention that India will
extend the Tashkent spirit to
settle peacefully all border dis-
putes with all neighbouring coum-
tries including China.” (60).
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(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention the gravity of
the most alarming food situation
prevailing in the country due to
the wrong policy pursued by the
Government.” (61).

Shri Mohammeq Koya:
move:

I beg to

(i) That at the end of
the following be added, namely:—

“but regret that the Address
has not taken adequate notice of
the grave food situation in Kerala
nor does it contain any adequate
measures to relieve the situation.”
9).

(li) That at the end of the motion,
the following be added, namely:—

‘but regret that the Address
does not mention at all the police
repression and indiscriminate
arrests that are taking place in
Kerala at present.” (10).

the motion,

Mr. Chairman: These amendments
are before the House.

Shri N, Dandeker (Gonda): Madam
Chairman, 1 have great pleasure to
upport the dments that have
been tabled to the President's Ad-
dress by my leader, Professor Ranga.
The President's Address is usually
good in spots, but on this oocasion
there is only one spot that seems to
be good, and that is the only one on
which, as far as I could make out,
the Mover of the motion to thank the
President spent most of his time,
namely, that concerned with the
‘Tashkent Declaration. For the rest,
1 am unable to find in the Address
anything to get enthusiastic about. I
will deal with some of the main de-
fecty as I see in them and then, per-
haps, if T have time, I will also deal
with the Tashkent Declaration very
briefly.

Madam, on the home front, in so
far as political matters and develop-
ments in this country are concerned,
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I notice that a veil of complete silence
has been lowered by the President
over some major matters of urgent
public interest and concern. Firstly,
for example, there is the utterly un-
constitutional continuance of , the
Governor’s rule in Kerala. There
can be no doubt whatever that, from
the debate that took place on the
subject in this House as well as the
public notice that this matter receiv-
ed in the Press, there is a consider-
able body of opinion which, quite
rightly, objects to the basically un-
constitutional procedure in continu-
ing the Governor’s rule in Kerala.

Equally, Madam, another serious
matter is the expressed intention of
Government to be deliberately un-
constitutional, as shown by the deci-
sion announced by Government at
the end of the last session that they
intended to continue the life of the
Orissa legislature by another year.
It was an extraordinary proposition
which they have made, and they have
done it, quite obviously, for party
reasons, because it is plain to anyone
who makes even a brief visit and goes
round Orissa that the Government
today and the legislature today in
that State do not command the con-
fidence of the public. The proper
thing would have been that this year,
with the completion of the full term
of the State legislature, that legisla-
ture ought to go out and there ought
to be fresh elections. But, as I said
earlier, the Government have taken
the utterly itutional decisi
for no reason that {is justifiable
except only of administrative conve-
nience, that the life of the legislature
in Orissa should be extended so as
to coincide the next general elections
to the State legislature with the
general elections for the country as a
whole.

Yet another matter of great concern
in internal affairs about which the
Address is completely silent is the
mounting corruption in public life at
high levels. There was a debate about
this last year in this House. It was &
debate, in general terms, about ne-
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confidence; but the House agreed that
it should be a debate concerned main-
Jy with the tremendous extent of
corruption revealed in the acts and
doings of Mr. Biju Patnaik and Mr.
Biren Mitra at the time when they
were Chief Minister and Deputy
Chief Minister respectively in the
State of Orissa. The House knows
with what great concern this matter
was approached by everybody and
the, notice which it received in the
Press and, in particular, in Orissa
which was immediately concerned
with the matter. Nevertheless, one
finds no mention whatever of this
growing corruption. I will cencede
that among the last great acts which
the late Prime Minister had the
courage to do—infact, on the New
Year Day—was the great decision he'
took that there had to be certain pro-
cedural forms and certain procedtral
necessities for dealing with matters of
corruption at high levels; and that if
that was not acceptahle to any high
level person concerned, then that
high level person was perfectly at
liberty to quit.

Now, if someone should object that
it is not usual to refer to matters
like corruption in the President's Ad-
dress, T would like to correct them,
Miadam, by referring to the Presi-
dent’s Address of 1964 in which there
was a reference to corruption, at that
tirie, at administrative levels. This
is what paragraph 12 of that Address
said:

“To improve the tone of admin-
istration and to deal cffactively
and promptly with complaints of
corruption,. or lack of integrity,
it has been decided to set up a
Central Vigilance Commission
which will have a status in its
own sphere broadly correspond-
ing to that of the Union Public

- Service Commission. Its annual
reports will be placed before both
Houses of Parliament.”

1 would have expected, Madam, a
similar announcement of policy and
procedure in relation to complaints
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of corruption at higher ministerial
levels as distinguished from corrup-
tion at administrative level. The
absence of this in the AWdress, I con-
sider a very serious matter in view
of the developments in the course of
last year.

16 hrs.

Another matter of internal politics
that causes grave concern, and which
has been referred to even during the
few days that this session has been
in progress, is the thoroughly unjus-
tifiable continuance of the ‘“Emer-
gency” by Proclamation. That em-
ergency proclamation, as everybody
is aware, is supported by innumerable
statutory rules called the Defence of
India Rules which today pervade thé
entire range of human activities in
this country, economic, political, law
and order, every conceivable matter
in this country is now being dealt
with, practically wholly, under the
Defence of India Rules. And every-
body is equally aware that the chief
characteristics of the Defence of India
Rules are that they involve total sus-
pension of all persona] liberties and
all freedoms and all fundamental
rights, whereas in fact no emergency
any longer exists in reality. - There:
was a defence attempted about this
in this House when the hon. Shri’
Hathi said that Government had no
intention whatsoever of using these
powers for political purposes. It is
an assurance which no one believes
and no one is prepared fo accept. I
gathered subsequently there was a
meeting of the Home Ministers of the
various States and they found that
the artificial continuance of emer-
gency and the proclamation of emer~
gency and the Defence of India Rules
were very convenient tools in their
hand in order to govern the country
in a lawless way. When this tool
gives them so much power, I do not
suppose they will ever give conside-
ration to its abrogation. It is in the
light of this that I fear that this sug-
gestion will not receive the slightest
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response and that is why 1 particu-
larly feel that we on this side of the
House must reiterate, in view of what
1 have said before, the urgent need
of a review of the continuance of the
vast powers under the Defence of
India Rules. I would like to reiterate
the appeal which wc made before ﬂ}e
general elections, namely, that six
months before the next general elec-
tions all the State governments ought
to go out of office, because that alqne
would ensure impartiality and Iau.'-
ness in elections, “Free and {fair
elections” should not be just a
phrase; it should be somelhinﬁ im-
plemented and known to be imple-
mented. I am asking for this assur-
ance because so long as the statg of
affairs continues as 1 have described
it and so long as these vast powers
continue to be exercised by the State
Governments and the Central Gov-
ernment, we do not expect that there
will be a fair use of these powers,
nor will there be free and fair elec~
tions.

Shri Ranga: It is a challenge to
their conscience,

Shri N. Dandeker: I speak about
this from considerable personal ex-
perience as to what constitutes free
and fair elections.

Turning now to the economic as-
pects of the whole affair, on reading
the President's Address I find the
same dismal dirge, the same funcral
song rcpeated for the last two years,
not only in the President's Address,
but also in the statements made by
Finance Ministers, in statements made
by various Ministers, that the state
of the economy is continually deter-
iorating. It is an oft repeated story
of extravagant public expcaditure
which must be stopped but nobody
is doing anything about stopping that
extravagance, of leading to merciless
taxation and gencrous deficit firanc-
ing. which again the Geovcernments
keeps on repeating must be stopped,
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the other day when I was reading. I
think about two or three weecks ago,
the periodical statements issued by
the Reserve Bank to find that the
State Governments have an overdraft
with the Reserve Bank of India of
something like Rs. 180 crores.

Shri Ramga: Bankruptcy.

Shri N. Dandeker: It is, therefore,
not merely the Central Government
that is continuing to resort to deficit
financing, both overt and covert, but
also the State Governments are ap-
parently attempting to do the same
on an extensive scale. Of course, the
consequences of this are again well-
known, namely, an acute and conti-
nuing state of inflation reflected in
steadily rising prices and ever-mount-~
ing cost of living. Again, it is a re-
petition of a tale year after year; the
tale of backruptcy in food and foreign
exchange, of continuing mismanage-
ment and costly failures in the pub-
lic scctor enterprises which yieid
little or no return; of deadly stag-
pancy in the private scctor, and of
steadily falling rate of growth in real
terms, whether it is industrial growih
or economic growth generally, or
whether it is growth in the agricul-
tural sector. The story is the same.

In other words, the chief character-
istics of the President’s Address, in
so far as the economic front is con=-
cerned, are that it js the same story,
of the same diseasc, of the same
symptoms and of the same quack re=
medies and nostrums, of the same
promises which sre never fulfilled.
Year after yvear, in the President’s
Address, in the Finance Ministers
windy speeches, broadcasts and state-
ments they keep on repeuling ihese
things ad nauseam. They go on re-
peating some of the remedies like
cutting down non-Plan expenditure,
about the need to economise on Plan
expenditure, about the need for
quickening up the pace of production
in the public sector within the Plan

but nothing is dene about stopping it.
In this ction, 1 was astonished

cpenditure, but nothing seemu ever

to happ It is a story of f{ailures
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and shortcomings of policy, not ad-
mitted, and of the need for radical
changes in policy, also not admitted.

I would like to illustrate it this a
few minules by some observations on
the food situation, which is an excel-
lent example of allowing in the same
muck year after year. It is a story
of reviling traders and abusing the
farmers, but saying nothing at all
either about incompetence or profi-
teering by the various State Govern-
ments. It is a story of persisting in
food zones with their logical corollary
of smaller and smaller sealed off
areas, such as districts, talukas and
even groups of villages, with sepa-
rate food zones of their own, and of
compulsory procurement or levy in
excessive quantities at unremunera-
tive prices.

Today India is no longer one coun-
try; it is a moth-eaten fabric. It
reminds me of the state of affairs
with us in the years 1948 and 1949,
immediately after the Indian Inde-
pendence Act of 1947, when there
were in this country apart from the
British Provinces which we in India
inherited, something like 560 Indian
States. And in case Hon'ble Members
are not aware of the fact, I would
like to remind them that every Indian
State and every Province was then
a food zone and would prevent the
movement of food from one area to
another. That was the state of affairs
right up to the end of 1949. In 1850
the country was united into one zone.
All these food barriers, customs bar-
riers and land customs, all those
kinds of things that cut up the coun-
try into several bits—they were all
abolished by the Constitution, when
it came into force on the 26th Janu-
ary, 1950.

16.07 hrs.
[Mr. Drpury-Seraxker in the Chair]
About the same time the compulsory

procurement was also abolished,
largely under the lead of Shri

FEBRUARY 21, 1966

Address (Motion) 1348

Rajagopalachari, who was then the
Chief Minister of Madras.

I would like to indicate very briefly
the consequences of so integrating the
country into one zone, in not break-
ing it into food districts, food talukas
and food groups of villages. The
consequence of such abolition of food
zones and of compulsory procurement
can be seen by one very simple test,
namely, what was the effect on pro-
duction and, therefore, what was the
effect on imports. I would like to
give only the figures for imports.
The figure for import of foodgrains
in 1951, at the commencement of the
policy of abolition of compulsory pro-
curement based on food zones and
restriction on movements stood at
4:8 million tons. In 1952 it was down
to 3°6 million tons. In 1968 it went
down to 2 million tons, in 1954 to
0.8 million tons and in 1955 it was
down to 0.7 millions, Then began our
Second Five Year Plan, followed by
the Third Five Year Plan. These
were ten years of utter indifference
and total absence of food policy, with
neither a floor price policy, nor a
policy of remunerative price, but just
a policy of drift; merely speaking of
high targets but doing nothing for
effectively achieving them, talking a
lot about fertilizers, but with utter
neglect in estab'ishing fertilizer
plants and, in fact, taking years and
years over negotiations for the estab-
lishment of fertilizer plants until it
was only in 1965 that there appeared
some possibility of new fertilizer
plants on a giant scale being estab-
lished in this country, under utilisa-
tion of Iirrigation potential, and neg-
lect of small irrigation schemes, fail-
ure to supply diesel oil and electric
power for irrigation purposes, neg-
lect of seed farms. There was over
this decade nothing done in fact that
one would call a policy geared to the
needs of the grand eloquent targets
which were solemnly propounded in
the two Plans,

Again, 1 would like to give a pic-
ture of the consequences of all this,
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quite straightforwardly, on the im-
port of foodgrains over the past ten
years commencing from 1956. As I
said, in 1955 the import of foodgrains
was down to 0.7 million tons. Here
is the subsequent story. In 1956 it
was 1.4 million tons, in 1857 it was
36 million tons, in 1958 it
was 3'3 million tons, in 1959 it was
3.9 million tons and in 1860 5.1 million
tons. That covers the Second Plan.
In 1961 there was a little drop in
import as compared to the previous
two years; it was 3:3 million tons.
Then it started rising again. In
1962 it was 3.6 million tons, in 1963
it was 4' 6 million tons, in 1964 it was
6:3 millions and in 1965 it was 7'5
million tons.

Now, perhaps, it will be 12, 13 or
15 million tonnes 1966;—heaven only
knows what. But the conclusion that
emerges here is that we need not have
been in any of these years so short of
foodgrains as we apparently were;
we need not have had a food shor-
tage, except in a year of particularly
bad drought, of anything more than
about a milllon or a milllon and a
half tonnes whereas in fact we had
been importing in the Second Five
Year Plan at an average 3} million
tonnes per annum and in the Third
Five Year Plan up to over 5 million
tonnes per annum on the avcrage,

Sir, we are going back again to the
conditions of 1850 in all respects. The
Government want to have food zones;
they want to have districts hived off
from districts; they want to have
talukag and villages hived off from
other talukas and villages. You can-
not move rice from A to B; you can-
not move wheat from B to C and so
on. The whole country is one block-
ed economy cut up into fractions so
far as movement in foodgrains is con-
cerned.

Shri Bade: The collectors also are
Moghul emperors.

Shri N. Dandeker: On the top of it,
the justification is that that Is the
only way we could have coinpulsory
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procurement. I would like to suggest,
in the first place, that this is about
the best atmosphere for a thriving
industry in corruption; I cannot think
of any other name for it. One thing I
am certain, namely that the activity
that is going to thrive in a very big
way over this year, next year and so
long as we continue this wretched
zone system and restriction on
movement, is corruption; you are
going to have a vast trade in organi-
sed corruption. However, the policy
of compulsory procur t will not,
of course, be effectively implemented
because it cannot be effectively im-
plemented. You cannot have millions
of farmers being subjected to measu-
res of this kind, in terms of compul-
sory procurement and so on, and hope
to get away with it.

The only right policy, I submit,
would be to restore the first and pri-
mary thing, the incentive of a free
market and a free market price to
the farmer to produce the best thst
he can coupledq with—and this is ne-
cessary because the agricultural cco-
nomy depends so much on the vagar-
ies of monsoon which can also play
the opposite trick, namely, there could
be such a good monsoon and you can
have such a bumper crop that prices
may collapse—remunerative floor
prices which are also an essential
part of a proper pricing policy. That
will be the time for facilities to
secure the necessary inputs. Ycu
cannot expect the agriculturist to be
enthusiastic about inputs on the scils
and of the type that are being
envisaged in all the speeches made by
the Food Minister. You cannot ex-
pect any farmer to put in inputs on
the scale ang of the kind involved in

ientific farming—chemicals, water,
irrigation, improved seedsg and all that
kind of thing; inputs that are going
to cost a good deal—unless in the first
place he is assured of the floor price
and secondly, and much more impor-
tantly, he is also assured of the free
market price if the free market price
happens to be better than the floor
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price. Then and then only you can
have interim measures for deficit
areas based largely upon free move-
ment of trade within the country
supplemented by imports.

Now, Sir, I will briefly turn to the
Yoreign affairs part of the President’s
Address. The hollowness of our claim
1o success in foreign policy, it is well
known, was exposed last year, when
we stood alone and friendless. Every-
one, including Russia, stood non-
aligned agminst ug except for two
little friends, that have always stood
by us—Malaysia and Singapore. It
jg obvious to everybody after that
situation that arose during those three
or four months of conflict with
Pakistan when the eyes of everybody
were opened to the utter futility of
the foreign policies until then follow-
ed. There was a debate in this House
and it was clearly accepted that the
situation demanded a reappraisal of
the principles of our foreign policy
and of our friends and foes. Re-
orientation was indeed promised in
the course of that debate. I think,
Shri Chagla who spoke quite piainly
and bluntly sajg that there wag no
doubt about it that the foreign policy
of this country needed re-orientation
«as to its basic principles.

T also feel bound to say that subse-
quently a re-oriented policy was in-
deed followed by our late beloved
Prime Minister, Lal Bahadur Shastri,
with very happy results in Burma,
Ceylon and Nepal and with conspi-
cuous success at Tashkent. I have no
doubt, had destiny spared him to
serve this country a little longer, he

would Wave carried this on and re- -

oriented our Yoreign policy on the

* lines on which, it was agreed during
the debete in this House, re-orienta-
tion was necessary.

Unfortunately, we have lost him;
and we seem to be back agsin to the
old, old chants.

1 was, in fact, astonished to read
this. It could have been something
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written in Prime Minister Nehru’s
times. I find in it a remarkable ex-
position of the same old foreign policy
that we had been following over all
the years; a policy that threw us into
the- ditch vis-a-vis China and which
threw us into another ditch vis-a-vis

Pakistan. . “Our  Governmeni  will
continue to work for peace in the
world. “Om! . Shantih, shantih,
shantih, ‘“Peace is essential for our

own development and progress and
for the well-being of all peoples. To
this end, we shall strive to strengthen
international cooperation, based on the
principles of peaceful co-existence,
non-interference ir the internal
affairs of others”—and it must always
be there—“non-alignment”; ang so on.
All this is in the President’s Address.
When I read this 1 begin wondering.
1 asked, are we back again to the an-
cient times so to speak? Apparently,
we were; though I hope, we are not.

It is in the light of our experi‘nce
both as to the need for changing our
foreign policy principles its basic
objective and its mode of operation
that I would like to examine what is
stated here in relation to, for instance,
our relationship with China. China
is dismissed, notwithstanding the long
time which the External Affairs Min-
ister took over China, in the Presi-
dent’s speech in three lineg of 'wo
sentences; and they are musierpieces
of understatement. “Unfortunately”,
says the President, ‘“our relations
witlr the People’'s Republic of China
still continue to be strained.” We
just do not get on; we are just a little
bit estranged. And so ‘The country
has to be vigilant and strong.” That
is all of our Chinese policy. It is a
remarkable exposition, a masterly un-
derstatement, as 1 said, of which an
Englishman might well be proud, be-
cause they are supposed to be masters
of understatement.

Now angd again when there are offi-
cial speeches about China, we have
also a inwed insist on Colambo
proposals as if thhe Colombo proposals
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ever were, or ever will be, a substi-
tute for a foreign policy vis-g-vis
China. The Colombo proposals were,
everybody knows, stillborn.  They
were not merely rejected, but they
have been flouted by China. There is
no part of the demilitarized zone
which the Chinese do not occupy, if
they wish to with impunity. The
Chinese for their part have also com-
mitted breach of the agreément about
Tibet, in rcgard to the autonomy of
Tibet. What do we do? We say,
“No; we are bound by the agreement
about Tibet; all that we will do is to
join in a resolution about the {ll
treatment of the people of Tibet.”

Shri Ranga: That too in an apolo-
getic manner.

Shri N. Dandeker: The Chinese are
flouting all agreements. They have
openly said so. They do not accept
‘what they have previously agreed to
about our relationship with Bhutan
and Sikkim. The specia] position of
Bhutan and Sikkim with or within
the Indian Union, or the Indian Con-
stitution or whatever you like to call
it, is now rejected by China.

And what has happened to those
famous Colombo powers that pro-
pounded these wonder Colombo pro-
posals?” The UAR and Ghana stand
exposed as a result of the happen-
ings of last year and the things they
then said. Burma and Cambodia are
of no consequence. In fact. one Mem-
ber of Parliament whom 1 will not
name, did not quite know where Cam-
bodia was: whether in South Africa
or in South America. I told him that
Cambodia was in South East Asia,
and he said. “Is that 50?" Ceylon has
a different Government now and Indo-
nesia has no government at all. Those
are the Colombo powers and thaose
are the Columbo proposals that we
keep on repeating like parrots.

What should be our policy vis-a-vis
‘China? Before | answer that or at-

tempt to do so, 1 think, we must take-

a look at South Viet-Nam, because
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a specific example of the Chinese
Communist policy of deliberate and
ruthless expansion . . . (Interrup-
tion). I have got here with me
some papers which will take too long
to read but which contain ample evi-
dence to prove for instance, that Dr.
Ho Chi-minh always intended to and
did in fact sabotage the Geneva
Agreement of 1954. We keep on
harping back to this Geneva Agree-
ment of 1854.....(Interruption). I
do not want to quote from newspapers,
but if Members who keep on inter-
rupting me from the back would care
to read the reports of the Interna--
tiona] Contro] Commission....(In-
terruption), there will be plenty of
evidence to show that this situation in
fact is one which Dr. Ho Chi-minh al-
ways intended and that he has been
steadily planning for the overthrow
of South Viet-nam. Since 1962, in
any event in so far as India is eon-
cerned, the attitude of North Viet~
nam to India is patently and abeo-
lutely clear; and it is one of conti-
nuing hostility.

Here, I will take a little time of the
House to refer to certain outstanding
indications of this. In 1962, this is
what the Party Organ ot North Viet-
nam remarked:

“In oppesition to China’s policy
for peace are the policies of the
Indian authorities to seize Chinese
territories by force and their atti-
tude of obstinately rejecting
China's reasonable proposition”.

On July 13, 1965 last year, Hoang
Van Hoan, leading a delegation of

North Vietnam National Assembly
said at Peking:
“While opposing imperialism,

Ching has been holding high the
banner of anti-revisionism to de-

fend the purity of Marxism-
Leninism . ..
—lot of 'isms'—

“. .. to push forward the revo-
luti y struggle in Asia . . "

“South Viet-nam. in my judg s
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In reply to Ho Chi-Minh's letter of
January 24 a Chinese gentleman called
Liu Shao-chi who holds an important
position, said;

“China ang Vietnam are neigh-
bourg closely related like the
lips ang the teeth”.

That hostility towards India, and that
declared intention to swallow South
Vietnam by subversive movements
called “liberating movements”, has
been the policy of North Vietnam
vis-a-vis South Vietnam.

As 1 sgaid earlier, however, one has
to understand this as part of the
over-al] Chinese policy, not just part
of the North Vietnam policy. It s
essential to recognise what is happen-
ing to North Korea and South
Korea...... (Interruption). and the
attitude as between China and Taiwan;
the chinese position vis-a-vis North
Vietnam and South Vietnam, Cam-
bodia and Laos; Thagla Ridge,
Bhutan gng Sikkim, Bara Hoti and
Ladakh—the whole thing. You have
to look at the whole picture that
begins somewhere in the north-east
corner of Asia and ends with the
noth-west corner of India. It is a
picturc of power politics; it is g pic-
ture of China doing everything possi-
ble to establish Chinesc hegemony in

the whole of east and shouth-east
Asia.

Sir, I submit what has to be re-
cognised is that the Chinese problem
is a-power problem. It is not a pro-
blem of border disputes. It is not a
problem of some Vietcong or any
other such thing. It is a problem of
power. It is a problem in which the
Chinese recognise us as the only obs-
tasle' in thig part of the world to their

g P heg 1y and con-
tro} over the whole of gouth-nast
Asia. 1 submit, in that gitustion,

what is needed is that we must be-
come very realistic. But we keep
mouthing thesc phrases of non-align-
ment and co-existence and what not.
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Let us, I say, come down to brasg tacks
instead. So what should we do
about this? Let us work out a sys-
tem of regional collective security
and cooperative assistance in this
part of the world, with Japan and
Taiwan, with Malaysia who has stood
by us all the time, with possibly
Ceylon with its new Government,
with Australia, with Philippines, with
all those people who are frightened
about China, frighteneq of Chins,
knowing that we could be the only
effective block in the way of the ex-
panding Chinese power. I submit our
policy must be one of approaching
this problem from that angle and at-
tempting to evolve a Chinese policy
that jg not concerned just with borders
in thk2 Thagla Ridge or Bara Hoti or
some place in Ladakh, not just
mouthing Colombo proposals \and a
whole lot of nonsense of that kind
whichr became meaningless years ago.

Finally, Sir, a word gbout Pakistan.
I regard the Tashkent Declaration as
a great act of faith. 1 consider the
Tashkent Declaration as something
which, if ever possible, human beings
ought to endeavour to achieve. As
might be expected, it will encounter
strong oppositions from the last dit-
chers in this country and from the
obscurantists in Pakistan. 1 know
attempts will be made to whittle down
all kinds of things in it. But the
main thing remains that the two
countries at last did not have their
heads knocked together by Mr.
Kosygin as some people believed.
Possibly, under the persuasive atmos-
phere presided over by Mr. Kosygin
—one does not know what Mr. Koxygin
said to them; maybe, he described
the sort of picture about Chinese
hegemony or whatever it is—the point
to be remembered is that it is one of
the greatest acts of faith in interna-
tional affeirs. It is not just a matter
of a little clause here and a little
word there. What. after all, is the
difference between human beings and



1357 President’s
animals? The difference is qualita-
tive: that we have judgment; that we
can distinguish between the good
and the bad and that we are capable
of committing acts of faith for the
sake of human good. But I submit,
acts of faith cannot thrive on barren
80i] nor in an environment that is
hostile. If you believe in faith, 1f you
believe in goodness, if you believe in
the essential goodness of man . . .

8Shri Bade: Pakistan does not believe
in that.

Shri N. Dandeker: I stress it does
not matter what Pakistan does or does
not believe. What matters, Sir, is
what you and | believe. I am not
concerned with what Mr. Bhutto gays
or somebody else says. But what 1
am concerned with is that the great
little man, our late Prime Minister
and the greatman, President Mr. Ayub
Khan—I have haq also the honour of
knowing him, though much less than
Mr. La] Bahadur Shastri—got together
and committed an act of faith. If it
comes off—I attach importance to the
word ‘if’; for I am not one who lives
in the clouds; 1 am a realist—I say,
it this sort of act of faith comes off,
what is the future, the great future,
for both India and Pakistan? 1
suggest, Sir, instead of carping criti-
cisms and having obscurantist ap-
proaches and legalistic quibbles about
this and that—if the Agreement i3
broken, it is broken; we are back
where we were and everybody rocog-
nises that. But if on the other hand
the Agreement is to be implemerted,
which is the only way in which things
can move along the path that was
being given to us by our late Prime
Mini; it is y to abide by
it and to commit other acts of faith,
to develop trade and economie rela-
tions with Pakistan. It is, I suggest,
fantastic that whereas formerly bet-
ween this country and what is now
Pakistan, there used to be enormous
trade and traffic, al] that has come 12
a stand-still. Is anybody going to
tell me that—that is for the gocd of
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either of these countries? [ suggest
what is required is further acts of
faith. If a breach of faith ig com-
mitted, well, we get back to where
we were. But the possibility of a
breach of faitlr is I submit no arswer
and is no ground for suggesting that
we have no faith in the essential
goodness of man. I suggest that are
vast flelds for mutual benefit to be
explored; there are financial disputes
with Pakistan; there are trade dis-
putes with Pakistan; there are also
possibilities of tremendous economic
development in both countries if we
got together and if we made our best
attempts to get together and not keep
on looking back at the past all the
time.

In this connection, Sir, I would like
to remind the House about the great
change that has taken place in ten
years in Western Europe as a result of
the European Common Market. It is
a fantastic change. 1f one were to go
to Europe, if one were to read the
European journals, if one were to see
the economic development in Wes-
tern Europe over the past decade, one
would realise what an act of faith
can mean. They have their difficul-
ties. I am not going to blame any-
body for those difficulties. Maybe,
some may blame De Gaulle; some
may blame Adenauer and others may
blame Erhard. But that is not the
point. The point is this that there is
a lively and continual attempt to get
together and to build on acts of faith
which constituted the European Com-
mon Market, the Coal Community,
the Steel Community and so on. There
is no reason why in this great sub-
continent similar acts of faith cannot
be committed.

However, Sir,. with this single ex-
ception—and it ig a great exception—
of the Tashkent Declarstion that is
referred to with due and just praise
in the President’'s Address, I am sorTy
I find very little else to commend to
this House in that Address.
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Shrimati Renu Chakravarity: Sir, to the satisfaction of the
may I be permitted to move my people there;
amendments? The numbers are 5,

(b) Police repression let loose on

6, 7 and 11. the people especially on stu-
Mr. Deputy-Speaker: They will be dents in Quilon, Trichur and
treated as moved. other districts of Kerala
State;
Shrimati Renu Chakravartty: 1 beg ’
to move: (c) release of arrested persons

and withdrawal of prosecu-
tions in connection with the
recent food agitation in
“but regret that the Address Kerala;

“failg to d the r pti

of bombing of Northr Vietnam and
the continued violation of the
Geneva Agreement ang  escala-

(i) That at the end of the motion,
-the following be added, namely:—

(d) misuse of DIR to arrest and
detain political workers of
the Opposition Parties; and

tion of hostilitles by U.S.A. en- (e) failure of the Government to
dangering world peace and par- take steps to hold elections
ticularly peace in South East ang set up g popular govern-
Asia.”  (5) ment in Kerala.” (11)

(i) That at the end of the motion, Mr. Deputy-Speaker: Shrimati

the following be added, namely:—
“but regret that the Address

Renu Chakravartty.

fails to recognise the dismal ‘Shrimati ‘Renu - Chakravartty: I
failure of the food and agricul- wanted to speak tomorrow morning.
ture policy of the Government Shri Warier (Trichur): We thought.
leading to starvation, high prices, after the opening ‘speech made by
widespread distress whose ex- Mr, Dandeker, you would be calling
treme cxample was Kerala and somebody from the Congress Benches.
dangerous dependence on jmports;

and also fails to spell out the Mr. Deputy-Speaker: Shri Kashi
necessary steps for self-suffi- Ram Gupta. ’

clency in food ang the national
control over the wholesale trade

and distribution of food-grains.” Wt Wt W e S
(6) . i . U

AN, XH § ATHA AT THA FALA]
(iii) That at the end of the motion. ) oF waiem dafzar &, 7w

~ the following be added, namely:— N B R N

“but regret that the Address i'r *"’[ g‘(&" F0 i | Zq AT FAATH

fails to announce the immediate
end of the State of Emergency
and the release of the political
detenus.” (7)

(iv) That at the end of the motion,

* the following be added. namely: —

“but regret that in the Address
no mention has been made of—

(a) any concrete steps to raise
the rice ration in Kerala State

gw aq w9 777 gl § fra
FAEA A Y g g
a3 &1 A% A A1 OF gAY Wt §
FAET ATE ANTA: CF &9 F a=a
w1 oty A AT & 1 A mTE ag
e faq THTT ¥ W W4T WATHA WA
WY, T AT AW AAEA ) v
@ § A SAT w1 M QR 8,
AT e wfeqerer g 7



1361 President’s

0y e Wl & gw s aEl w7
@ S ACFTCRT 1 are g & ag e
wwnar § fr A% a1z gz W g
farhit g &7 & AT FY 9w HOey
§) Mafrmmar it & oz &
fayqqur X HTTET FASTH ATAT
g

o fagq ¥ q9g7 a9 w1 G
AT Ragma & X7 @ E
foq gare AW W ¥ A weemd
ot & ¥ ¥ av faw faw wAmY 3,
IR MO A& 1 B AT I O
AT & 3T A AE qTaE
w1z faoed) a1 #1 TWwAAF ud W
W 97 IS N o &1 FETEY
T W WAZ TG AW ¥ AA
Wt Adl WMAT, § THE GTORA WT
& wwwAT, IA€T §7 wOAT qWAEE
qawdt &

« qelt qTen
¥ aaT A ¥

ot wnlt oW qov : fow AW o
wgr § fr AW Ao & £ 8, IAE
i ¥ eAwr wEw g wifer v
gorar® 2w ¥ a5 W qeT gEr ¥
@ IT AT FT AR A1 WL TR A
G ¥TAT Y ;  ag A ¥ efagE
*t arx Y § 1 wafan N =g gomarh
A I o fm
T g Tk fAr W gT A 9T T
TF QT TIW §T T ® 67 2@
q®

; TAT

famr ®1 JavrTor W & | wt
97 ©F WET ¥ 0% qEf # wew
Y 1 e wOATn T e
T R A AR w9 e
& vt I Wy wxT frard W
o F1 7 | 376 3HN dverfoar

PHALGUNA 2, 1887 (SAKA) Address (Motion) 1362

o TR Aeeey aift wr o ot
a1 frar & 1w wireT mE adarar
# fr ot w1 Sy ar St e WY
gt FAT D oww TEC W AN
ey T T T § )

W wAIw H W A g & 1 wew
SR K R 79 qgT § AR W o
AT AT AT FH AT | oA Ay
A ¥ fau faad zaxr &1 qwa &
waATy T | wifgEr wifgem Iq
i vy A1 fay o ¥ @ AFT A
| ¥ Iow frr A% ) IEW AdT
ag § fr 37w mwdfaw of w0
e e wgwa a fear

AT T AT TA | TTHEG
¥ oy ot ¥ g grew el
w0w fatty 71 & a4 Wi} fed
o 7Y A1 I s sy o
arear wr g7 famn ) frleim oo
R g ¥ ArTA ¥ fo ) 3aer A
®7 g g frar | onfeen sfesn
¥4 A9 1 rvAa oft & AW o«
AGTTAA TR TR T owfw o
ug gifadt feai & a7 wawT w=on
£ 9 wH R o ey fe
Tt & O TR AT T ORAET
wwr e fEn g Wy fearom &
TE grm A4 #, om & A W
g1 g ang o § oA oww At
(fevekar) + ot o aga TaTEEEE
femr 72 # 1+ & IF @ angar FTAT
g fe ag mifet v adr wveY g7 ) wfes
ap fagfer doom & w97 Adr
afe nwAfAT ® oami 97 g ot
g @ qraw Fen frood e
# oF 7 grrveiy Ak qAm g
oft g 3 T @1 fo & = oefan
1 srefaen zn § ordET @A 8
A § for 71 ofert age gear
gl &, qFam grh @ oY faa W o
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[=fr ®meft T =]

it gfeai g § | FawT TAoT a7 §
fr & 3% a9 W@ ww ag feafy
gt AE & wiife ag ow  ToEfaw
99§ 1 AT & g8 @rAar g R
T WRTHY AT & T ana W I
w2 aFar & 1 A 1df gm o A w
w8, SEwY v W Fy Afeai 2w
% fau wraw fag et & was< fag
gasn g

oot wvt Wy 3 fFowT e &)
SE et T GATT TG FUTY |
qrEf ¥ wemer & gfrn 7Y ag feam
® wrcd foar @ f5 g ag At A
AW A1 A FEM Y, TW A W
fafree o1 @ Y FvEwT 0 AR amd
#f fraqfr et v < & f& wow
HRY FT AT AT G A FATAOLS
# AT AT § 5 ow g dw W
N JA T AT FT AT AV
& FY 74 AEY Tay 4T ) whew qar
T gWE | wWE T g §
TR UF TEHT § 417 F &7 | g6
*1 7 9 ¢ fr wror $E afcms 7R
TN W@ TE wd F R AW
afe ot w9 &7 7 17 wew fag
& w9 & 5 foe soor o a@f
o oEwA § | wwand  wgm e
T qOad §) T Ay wifed |

O aTh W WY A ) Aot
@ ¥ WY 7% 7w § W IEd avvow
o1 {1 T Yz W faeT & fadit
THEFT AR | I O QAT
afl, W § | Ty aNE § W)
qE&WT ALY qar A ¥ AT WY
ag FWE T ) ww § | 9 g faw
& W oamEE B wfiw w@ ¢
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TR & 9 # wifow v § A
T TR A V¥ wewd § WK
WX B T qOT G Jm@T gar
TR FHG AT AHFITAFRAE | T
WY |7 FT ATT HEHT 34 § | @@ THIT
YW H wHg A gOr X =
@ & fag axg fadwT &= a@ s
A A qa ? R E ) S
AT ag FaT § 5w 3w A e g
THX WY weaAr WY A v @ fw
wHig & faar fed gak e TSR
warfa & a%aT & 1 s qi awt &
ag feafa Gar & oy v efegre ag
FA 6 T W F AR AN & 7 qEA
FQ WY WS T R @Y | A ar
v & v gw gt & W gw aferdw
T & e aftadT amy AT o
HU & I T & @) 9 s ogw
Y aTF ¥ W ogwr § | wwfeq §
7 FgT g g fF oF s afgar
W A qefaE A, e qy
Tfgd | FRT AT WA FT gATT
FEAEH TTFAE | W&
SIE § @ A gu  afew & swwen
for g o & ag ot Ia @ weTT
§ ford o S o o
F W A § S e A AR
wez ®W@ § | AT IW A<g F w1 w7
2T @ oA 7 GEAr w1
@ & s oy ¥ wosg
wTe, aWE ¥ A e g

Q% WA\ ®TE . {0

@t T YRR TR I 6
qETTQ wET TG &Y g &€
LuS i LU

& wi won g g ey
Y AAPR A T a1t wfadee gar
o | g I TF ATEE AW W WU
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g 77 T a1 fe ganfear St FAE
N To urfo @o Hro ¥ T T
at g & 1 SEwr A g gwr fa
I A FAT TATYT 9T, TFAT FT A
TAEHT AT 9T, IqHT TRHTW AV

ot ferr averw (@) oS
garfear ot xq gow & dax @ &
e A A famr e afg@ o
HEAR L (A

st exrafrre wrad (7w a1)
AT AT W% WE &1 A
AR TF ST & & Hal § |

ot wfee WA qow (FET)
Y ®H & qgT AT AT W
T I @ & ?

IqUW WG BT AT W
e gwr ¢ ?

ot Wrmfr ww Wt - & w
@A E | WY AT ¥ g A K |

Mr. Deputy-Speaker: Let not the
hon, Member bring in names of
persons who are not here to defend
themselves.

ot wreft T o & gy frdw
T @1 91 fF agt o o AW AT
TAET P AR A A A wE
& w30 a@ TN 71 0, @
I T FET T HYAT IV A7 4 fR
fadeft &1 ag 79w g f g @A
Sremfam g i W AT Tg d
fr oY Ay g aga g v gy
T FHE W Y g w3 FaY o ey
g W oY wwT }
Shri Sheo Narain: Tomorrow, you

should permit us to take names from
the other side also.
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Mr. Deputy-Speaker: He should set
his own house in order first before
referring to others.

ot e ew o ;& g oA Al
¥ T g forw A & frei safr w1 ok
wr e g & ar s fax R
z &t wiwe ara wT @ |

F0 fadw g fF afcgmaw Oy
ared £ f gt 2w F womaa WY A
AT B & g wifed fr g ww
WA &fEaT &5 %< @A, 7§ ¥
oF ¥ a1 g & N wreAr fow sy
g, fore fevz U@ e w@T Y, W
qreHd £ I FT § w1 I fqd A
T FT WHHTT T A

Mr. Deputy-Speaker: All must
combine. Then only democracy can
be saved.

Shri Kashi Ram Gupta: Demo-
cracy can be sustained only when
people attach importance to the
voters who elected them.

Mr. Deputy-Speaker: Voters know
what to do.

ot wTitem T oW S &
gt g g § v ag A Mg T
i § o e oy & fv ¥ gt
qiEt ®r &y ¥ fedt gad o & war
Iy, @ fad feft o foor
g wY A g ) fey forw wwTC @
gt QAATAT wzer-wgw werr §, aRaraft
et §, wg g § v ¢ o ot
I g W A ey son
wfed | v fod OF 9 @ EwAT
8, &feq o aff wv I¥ w0 Wy
a1 78 | % I9Tq ag & fr S qwr
# o fagr awrat & Y gy BY Ay
quE-qa% §f, fow & aot & o1 W
o T oY ® S ATy & AT o
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% 1 foeg aft ag 7 fFar o E% @
¥ T AN g fag) F M A
T E I W e oy e R
Y ft aoeifas @ @ 99 ¥ R
¥ qme fag wew g Al A aer
F o fog s @ 1 W ¥ Ay
g A I ¥ AT e o g E
ag Tt afcfeafaat #1 @@ gg R
& far o o % wifgd 1wy
TR A A ferfr agd fr @ 3w %
forly ooy @ TR oA § s e
it fF § | aon & fE
ST fo gt #1 Mo 71 g & 1w
€W I £ 3@ gu W1 fF widw
wFA # 40 vhrww ¥ wfuw ww A
frs, 9% aw ¥ w§ oW agE
g owar ) o ¥
St A AT wET ¥ f ay o
ag W UF WRTHTT ®Y S | 9w
T wATR HT ¥ awfedr

¥4 & @9-a1yq oF wwen qg 3§,
&1 "% & fr w9 & gee gm &1 g0
IoF AT awr Y ow s fandY
i ¥ wewa g, fr fandt za &Y q=ar
frdt TFR AT ) KT A B FET
P T Fronan § w41 {6 I gea
gy welt § 1 9@ & xw T A wmar
a1 q« qF Ffre adl d), @ AP
nf § | IU AATAT FHTAITA T qHA
AT e 1 S PT AR FfEw
Fr 9T fgr adn ww H AY
g Dawm e @ aE gE fm
R AT gl FgF F IT X AR A W
Fo A FgH €1 wawwar T |ife
ag AT g X ANE

wx % gw o=t fawal F W v
T w3 el § yf g
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FaH ? @ AR ¥ WAz o frg
ATTAY [HY FZAT FIT |

o ferer aveTw : TwY, o7 |

ot it TR o - S AT W
IR MY g
o ag grar & fw adre e e
HAFEATAA A & | 100 To 3 Jel
T FXT & AFFT 500 To IywRH H
oy & fore®s Fveor wfadiat Y a7 gt
it ¢ formwr a8 fserar @
wm R A § 5 ot Y o
i, U< qeEar Hifagt #1 et w7
Q&Y gre & war 2 § fF g A
fr & 1 WY A oagr A e §
oy & i wx & fp gd ol 7 FrerdY
Y w=oT g | afer oF Wi g
qT ST WX FgA AT 5 39 ar gaar
et 1 @R ag geard F Fraw
frer 21 & ¥ 77 s 99 W aRF
famraa & w1 A€ =T | wwEn W™
AN B EY I FT AT FEATENT |
ST W77, 3T I R gl g i A
T FTH W1 & g1 R A wed) i
et 2, s17 fa wfeda framat st
o € 1€ §, a1 AT Tk A, T
WA AT | A qg gOT & A o opfr
gur g § I &1 waw wr fed
It § A wiEaTEl § Jown & 1 79-
Hifant & FaraT 1 G GH W R WO
& ok § Form it g ¥ gra )
o7 1 At A @A & AT FEd q
§ 9 TRl A WA g w0 S
3 wiify ag Ao T F wwaw §
T A FT AR T A
T N i T § oaw i
QaTC ¥ A qarw qon Al e
WRITTEA T F47 G&1 A A
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Tt qegafa FERT A v wfw—
wrwer ¥ wg § fr gw At faorey
qgaTnt | Afew a¥ gEw N AW g

g a1 %1 fors A far ot f fw .

Rem g e R fr g
T AT AT RWE AT ATTNE |
gt T Afaet P waw g
T BT T NI ¥ ey 7 Fear
vt & P oreft Ay w1 & age st
g 6 g aiw A 97 Qa gt §
& iy At avmar 1 afz S T
g ag # a1 & 1€ fr faorely it
# qg &Y R W A A A Ay
foree WY FaTg S WY U W qang
g | wfes gw am it e e
o Ty o ? & www g fEoew
N foed faar @ o W
ST et & F R o s @
oI 9% WTOE g faoret § @ A oy
vt ®Y wrw faordt &7 w7 ¥ ? ww
ferd swfirvmar & off a1 o fereft
& 37 %7 TN ag €1 T R A AR
f I T 9T FHA § A faq
o @t F AT 7 7O

M 77 T W+ F9TT ;T |
Iq ¥ frldr arT-aTT v W @ | wifax
/@ RT A T @ R o
W %1 4 aoAr ffvgre @ 1 s
dmfre Tad s fE T A dw
wifs 7t 7 ¥ T 3w
¥ ar ywTfeE o e N g
few a@ & wiit T g foaw ¥ f
it ¥ sz Wl ooy

Q% RFAAT 9TE - g7 TFE T W
L1

gﬂmﬂmq«:qqﬁﬁm
ot 1 I W W R
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QIE 1w o T ¥ e
Y arer AT Wy vl amt § 1 g
¥ wgr mat fE qwd 100 Wfaw v
frmarft Y I® % Ao ag fasren
srer } fF =y o wrd qmad faE
% TN gul FY qr AT TE 6 AT
wifs ag o s § AfeT SR
T § 39 F w7 A wiiww g §
oI 7 39 ¥ FH A AT AAZE AW
& | wroor g & o oft w1 A
o § ag 7@ IO & fer & wArd v
§ ) oR Sumi¥ 7 aragwfew ¥
fer ¥ § W A Tl ¥ fgm A

C ¥ ag wETe w Y @@ T A 9T

A w7 fr g1 IO 1 o ER
L

sefl-oely gETT AIt Az gAT @
fr grwre & w7 fafedn =@
w7 w3 A sl & far wfagx
%T ¥ e A g 0 dfww T
Tt aft wgw fe T @vE w0
Lacil IR e S e B -
AT & 1 fes wror 397 Pk & a1 2,
A dM ag woare Az i@ frdr a7
& qg Frm ¥ f® Aty w1 wmw
T T AT ¥ ) T W A ¥
far sifedz &% arg famr mav A1 o
sagat 1 37 7 T ATy AR Zrm
oYr 4% srar? fEA ) TA AT e
ST ¥R FT T wmavrEar ¥ 1 o
gy ¥ WTC FT IAAT AT AwAe
§ fe da7 favea @ faw 20 wrwal”
e e & (AT i A aT AMrw
a1 AT 2 T 4T A H 20 AT
o7 org g1 oY W T waifaa
forar s & T ¥ weEdl W1 EEUT
w7 % 9B oTET W o34 w7 AnY
T §F #F rwigar &
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oA S T owwr g e g
auifes wwfa g0, 39 F f @
Arary aArd At § 39 A g
It ¥ afz gw Al @@ W 9w
F1 3% TG T AT gy e gy
FrAmel FY 1 W § 3§ 7w
N A ¥

oW & a2 & o Iw § fagor
FM AR JaA oF I v
LU S S S L
Wk wiwdl F swR @
am O ¥ WG 9T AFT g qF
W W FHEAFY AL AT qwar §
T g W F A ST E A
WY F I ¥ wwrR o7 wwew
T, FE oy AN g w
HYT 9 9947 1T | ot ¥ faw
T ﬂa*o@um%@ gaTT
feat ar fv i ¢ & vy o R
¥ 97 ¥ fod wewew dYoT gAY
& T AN GEET R & A
Qo T § | gy qg ¥ & w
gt § f6 ogt ox Y  ofter daT et
& 9% AT G aTE o A ag
T A PRI |

W T oA § ardy wfwww §70
et wfirw o dyoeT ) g %
T W A QAT T A i oA
+Y wAT WY AT 3 7 Frvar o
1 91X 7 w09 M | 7 DA W TG
Fofaf g frgay R AWM
MY NI gL E I W
 wgmiwaaa s
Yt w7 SR e § W T i
1 AW e 9w afada o v
e &, YT ag s X A
At mifr AN g e ¢ 5
s gar 6T I @Y O forw A § 99
& N amE W O 3 ag #Y
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it weftr a1 a1 wwE g
& fm mww X @ gy
AF 7 T@d o 3w www @
AT § AwGT AT A qwT 9w
Az OF GUTarT &) 91 @ i
T IFQ = WT AT}

AT T I & A wE-
T F R F A fmr ¥ oat ¥
T IF W W Y oF Afg T gnir
T qF WM FT FAT A8 Y FgFAr
WA AT I W mz wEE

cArl F ol fr waEwEr 351 4

oTq. . . . (G .
wl wolta ewew ¢ A T

et ow Qe dgT A ETET,
T WY FT A, AT

- ORI WY FIHT a8 Wi w7 W &

& e e

w7 & UF A" T EY ATE IIET
HEIXT FT 4T WA WA § 6T A
g fr o O =y &1 W & W%
dFft w1 9w @R W O TaAfy
w1 7€ § 37 W & fAC qa§ WAy
£ | a1 A FETT A TS wgA Afge
T I fgmma T & D B v m
wra Fgd 5 ST Ew, Wi wwnay
AW IHET T A q9 ¥ET
IEwr Id | v & wam oA
T Wy Arean g e R A o
g & | gz qfifeafy agt oy
agr W FT FETV ALY & qwAT R
tafae gy & wag § a1t 2w WY
TF qTY ¥FTH TF TI2 W 29
T W T Wfgr 2 e
Iq FTAT A0FQ WG TG AT W ¥
&t Fom, fawsr s Wk g
T a8 ¥ ¥ @
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Shri Karni Singhji (Bikaner): Sir,
I want to move any amendment No.
50.
Mr. Deputy-Speaker; It will be
taken as moved.

Shri Karni Singhjl: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no men‘ion has been made—

(a) about the proposed positive
steps to be taken tp provide
drinking water to the brackish
water belt areas in Rajasihan,
as for example the Lunkaran-
sar area in Bikaner Distiicts;
and

(b) about the steps to be taken
to arrest the rising price level
of essential commodities.”
(50)

Shri Khadilkar: We are grateful to
the President for delivering this
annual address to both Houses or
Parliament because in my view It
p.ovides an opportunity to this House
to review the national and interna-
tionas situation, our achievements and
our failures in the past and see what
prospects are before us for the future.
As the.hon. Members have referred.
the greatest achigvement to the credit
of the government during the last year
in my opinien in that when Puakistan
committed aggression on a massive
scale, we on our side mobilised all
the resources and drove the aggressor
back. This military victory on the
baitle front to my mind has resulted
in & great moral victory for this caun-
try because what has happened . at
Tashkent is not simply just the :ign-
ing of a document. It has brought
Pakistan and India together, of course
after nearly 18 years of strife, Pakis-
tan has been persuaded to accept 2
course of action which all these years
she has spurned, Pakistan has ac-
cepted at Tashkent that she is pre-
pared to renounce force for the settle-
ment of disputes. I think it is g mersl
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victory \bhat was achieved gt Tash-
kent and it will go a Jong way in
b inging gbout further closer under-
standing between thesc two neighbours.
During the last eighteen years be-

cause of this partition one country
was artificially divided into two
nations; all the time we were at
logger heads. We had a common

history, common civilisation, common
popular life. In this artificial division
of thig country some western powers
thought it wise to use Pakistan as 3
lever ggainst India and all the time
hatred, . mutual suspicion, border
disputes and border firing were going
on. This House will remember that
only after Tashkent during this ses-
sion we have not heard either of an
adjournmeént motion or a call atten-
tion notice or a question regarding
som? firing on the border. This is
due to Tashkent. As my hon, friend
from the Opposition just now said, it
is an act of faith. 1 think during the
18 monthg. of the regime of our late
Prime Minister, Shri Lal Bahadur
Shastri, the events were so crowded;
challenges were thrown. There was
war; though pot declared, it was war
none-the-less. Facing the situation.
facing every chalienge at home an!
abroasd, our late Prime Minister has
laid down his life in the hour o glory
and triump by sigming the Tash-
kent agreemen!; that wi]l change the
course of history in the coming yearr

Why do I say this? The hon.
Member. Shri Dandeker, welcomes
the agreement byt unfortunately he
has not given up his rigid attitude
towards those who are ins‘rumental
in bringing about India and Pakistan
together. Kosygin, by bringlng these
two countries at war together, and
getting this agrecment by persunsion
by diplomacy, has ach‘eved one
thing. I think in th2 Sovict diploma-
tic history this will be recocded as the
greatest achievement of Suviet diplo-
macy. Because, by this act, what has
he achieved? Firstly, the leader of
the socialist wor!d came forward
settle a dispute between two coun-
tries belonging to the Commonwealth
and npt part of the socialist world.
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and more with the west. The western
powers, in our eyes during this strife,
were suspect. They could not do
anything, and the Chinese were
taking advantage of this position and
trying to win over Pakistan. In such
a situation, Soviet diplomacy has
triumphed at Tashkent so far as
India and Pakistan are concerned.
(Interruption).

ot vy fewd : i< ow W fea
¥ ewdiw o wRgfaee ard Y O arg
fer & 4

Shri Khadilkar: gz oY w7 Svm |

It has brought these countries to-
gether, and so far as our borders
with China are concerned, though
China is still assuming a war posture,
the cold war tension or the border
{ension has been considerably re-
duced. Not only that. Soviet diplo-
macy has gone ‘further; excluding
South Vietnam, she has entered into
an agreement with Japan. The Soviet
Union could not see eye to eye as
che is not seeing with China, and she
has diplomatically, more or less,
isolated China, and the only spot of
conflict that remains now is Viet
Nam. Therefore if we looR at
Tashkent, Tashkent will be a divide
in modern history, a turning-point in
world history, if we look at it from
the proper angle and try to under-
stand the deep significance of this
act of diplomacy that was achieved
and an act of crowning glory of our
late Prirne Minister who achieved it.
From this angle I think a great,
successful career unfortunately has

0
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been brought to an end in Tashkent.
So, Tashkent will always be remem-
bered in history for these two events.

17 hrs.

My hon. friend Shri Dandeker in
the same breath, was unfortunately
looking at the world events from the
same old angle; though he was saying
that there is nothing new in the
address, if he were to remove his
past blinkers from his eyes, he will
have a clearer vision. In Vietnam
today, the last conflict, strife and war
on the Asiatic mainland is being
fought; on the Asiatic mainland,
Asians are fighting against Asians on
the issue, and all over the world
democratic opinion is stirred. In
America itself, all the intellectuals,
all the academicians, all the liberals
in sizeable sections of the ruling
party are deadly set against this war
in South Vietnam. We may be a little
weak and poor, but we are a big
nation, That big nation image of
our country has been developed all
over the world by the late Pandit
Jawaharlal Nehru. We should not
forget it. We should not forget it and
act in a cringing manner keeping our
mouth shut where we feel, as
a matter of principle, we must have
our say. Whether our saying has
weight or not militarily, certainly we
can change this chein of events and
restore peace in Vietnam.

Mr, Deputy-Speaker: He may con-
tinue tomorrow.

17.01 ke,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-,
ruary 22, 1966/Phalguna 3, 1887
(Saka).
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